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No. 202(2)/LXXIX-V-1-18-1(ka)-08-2017
= Dated Lucknow, January 29, 2018

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution. the Governor is
pleased to order the publication of the following English translation of the Karkhana (Uttar Pradesh
Sanshodhan) Adhiniyam, 2017 (Uttar Pradesh Adhiniyam Sankhya 13 of 2018) as passed by the Uttar

Pradesh Legislature and assented to by the President on January 10, 2018.
THE FACTORIES (UTTAR PRADESH AMENDMENT) ACT, 2017
(U.P. ACT NO. 13 0F 2018)
[As passed by the Utrar Pradesh Legislature]
AN
ACT
Sfurther to amend the Factories Act, 1948 in its application to the State of Uttar
Pradesh.
IT 1S HEREBY enacted in the Sixty-eighth Year of the Republic of India as
follows:-
1. (1) This Act may be called the Factories (Uttar Pradesh Amendment) Short title and
Act, 2017. extent
(2) It shall extend to the whole of the State of Uttar Pradesh.
-2. In section 2 of the Factories Act, 1948 as amended in its application to Uttar ~Amendment of

Pradesh, hereinafter referred to as the principal Act. in clause (m),~ ;‘:)“g”ozf i’gf;t

(i) in sub-clause (i). for the words “ten or more”, the words “twenty or
more” shall be substituted,

(i1) in sub-clause (ii). for the words “twenty or more”, the words “forty or
more” shall be substiruted.

3. In section 64 of the principal Act, in sub-section (4), in clause (iv) for the ~Amendment of
word “fifty”, the words “one hundred” shall be substituted. seotion 63

4. In section 65 of the principal Act, in sub-section (3), in clause (iv) for the ~Amendmentof
words “seventy-five” the words “one hundred fifteen ™ shall be substituted. section 65

5. In section 66 of the principal Act, in sub-section (1), in clause (b) for the Amendmentof
existing proviso, the following proviso shall be substituted, namely:- section 66

“*Provided that the State Government may, by notification in the Official Gazerre,
in respect of any factory or group or class or description of factories vary the limits
laid down in this clause and such variation may authorize the employment of any
woman between the hours of 7 p.m. and 6 a.m. mentioning therein the provisions for
the safety and facilities of the woman to be given to her.””

STATEMENT OF OBJECTS AND REASONS
The Factories Act, 1948 has been enacted by the Central Government with the object of providing
the safety, health, welfare, working hours, overtime, leaves and other aspects of workers employed in

factories.

Due to globalization, liberalization and consequent competitive business atmosphere there has
been growing demand for relaxing the provisions relating to overtime, employment of women during night
and exempting small industrial units from applicability of the Act. So, after due consultation with
associations of employers and trade unions, it has been decided to amend the Factories Act, 1948 in its
application to Uttar Pradesh to enhance hours of overtime and to permit the employment of women
workers during night under certain conditions.

The Factories (Uttar Pradesh Amendment) Bill, 2017 is introduced accordingly.

By order,
VIRENDRA KUMAR SRIVASTAVA,
Pramukh Sachiv.
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